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We have heard the learned counsel, The
applicant was appointed by the order dated 6.4.1990
as Hindi Translator purely on temporary basis and
the appointment could be terminated without notice.
His appointment came to be terminated by the letter
dated 28.7.1994, The rBSpoqdénts' contention is that
these appointments are governed by the Recruiﬁment
Rules known as Ministry of Tourism, (Dept. of Tourism)
Tourisf Offices of Govt, of India the Junior Hindi
Translator Recruitment Rules 1990. These posts had
to be filled by direct rgcruitment only through the
Staff Seleqtion Commission., Tuo persons were selected
by the said Commission but they did not join. From the
‘uritten statement it is clear that the applicant.himself
was auvare of precarious nature of his appointment and

therefore from time to time he was applying for different posts,
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He also competed before.the-staff Selection Commission
and failed. Now the appointments are sought to be made
by the persons duly selected by the Staff Selection
Commission. The contention on behalf of the apﬁlicant
uaslfhat the original appointment of the applicant was
also in accofdahce uitﬁ the rules because his name was
sponsored upon requisiﬁion by the Employment Exchange
and the applicant had Undergone written examination,
Such a test possibly ués thought nécessary also far
méking the temporary appointment as Hindi Translator
but it cannot be substituted>For a reqular appointment
iﬁ accordance with the rules, The applicant could not
have had a right to the post after duly selected candidates

were available andiéince it is hou the posts are to be

filled, WYe see no merit in the present application.

It is dismissed, We only say that the applicarnt should

be continued until the posts are filled by the regulafly

 selected candidates through Staff Selection Commission,

Subject to this the application is dismissed.

-

(P,P.SRIVASTAVA) (M.S.DESHPANDE )
MEMBER (A) a VICE CHAIRMAN

mrJe



